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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 285/2023
(IA NO. 749/2025)

IN THE MATTER OF:
MEGHRAJSINGH @ .. APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. «ee...RESPONDENT(S)
INDEX
S. PARTICULARS PAGE
NO. NO.

1. RESPONSE ON BEHALF OF THE DISTRICT
MAGISTRATE, KANPUR DEHAT, UTTAR PRADESH TO
IA NO. 749 OF 2025 IN COMPLIANCE WITH ORDER DT.
16.02.2026 PASSED BY THE HON’BLE NATIONAL

GREEN TRIBUNAL

2. A COPY OF THE LETTER DATED 05.12.2025 IS

ANNEXED HEREWITH AND MARKED AS ANNEXURE-1
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3. A COPY OF THE LETTER DATED 28.01.2026 IS

ANNEXED HEREWITH AND MARKED AS ANNEXURE-2

4. A COPY OF THE LETTER DATED 03.02.2026 IS

ANNEXED HEREWITH AND MARKED AS ANNEXURE-3

5. A COPY OF THE INSPECTION REPORT DATED

30.01.2026 ALONG WITH PHOTOGRAPHS OF THE

INSPECTION ARE ANNEXED HEREWITH AND

COLLECTIVELY MARKED AS ANNEXURE-4

6. A COPY OF THE HANDOVER LETTER DATED 30.01.2026

IS ANNEXED HEREWITH AND MARKED AS

ANNEXURE-5

THROUGH COUNSEL

BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR THE STATE OF U.P.
EMAIL-bhanwar(9jadon@gmail.com

PHONE NO.-7838248353
Date: 24.05.2026
Place: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 285/2023

(1A NO. 749/2025)
IN THE MATTER OF:
SMEGHRAISINGH: ~>- = .~ e 0 Py APPLICANT
VERSUS
- = = _m_—.-\‘
256 B ‘D Y -
ey TATE OF UTTAR PRADESH & ORS. .ere-..RESPONDENT(S)
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RéSQONSE ON_BEHALF OF THE DISTRICT MAGISTRATE,

ﬂNPUR DEHAT, UTTAR PRADESH TO IA NO. 749 OF 2025 IN

COMPLIANCE WITH ORDER DT. 16.02.2026 PASSED BY THE
HON’BLE NATIONAL GREEN TRIBUNAL

I, Kapil Singh aged about 50 years S/o Late Sh. R.B. Singh, posted as District

Magistrate, Kanpur Dehat, Uttar Pradesh, do hereby solemnly affirm and state

on oath as under:

1. ThatI, the deponent in the above captioned matter am fully conversant with

the facts of the case and is competent and authorized to swear the present

affidavit.

NOTARIAL |



2407

2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

BACKGROUND OF THE MATTER

"x > 3/.-? That, in the present LA. No. 749/2025, the applicant has alleged that paddy

and Wheat crops are being cultivated over ponds situated in Revenue Village

\ = 1
Al‘ﬁ)lrlﬁ' Rambhar, Tehsil Rasulabad, District Kanpur Dehat, and has prayed

/ ‘:}br ¢onfiscation of the crops allegedly grown thereon and restoration of the
J g}i&‘/ 3
. -~ said ponds to their original status.

4. That the matter was last listed for hearing on 16.02.2026 wherein the
Hon’ble Tribunal directed as follows:
“...1. A letter has been circulated by the counsel for the District Magistrate,
Kanpur Dehat seeking four weeks ' time to file reply of I4 No. 7 49/2025.

3. Liston 26.05.2026..."

REPLY IS AS FOLLOWS
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I. REGARDING DIRECTIONS ISSUED TO THE CONCERNED

OFFICIALS

5. That, in compliance with the directions of the Hon’ble Tribunal, the
deponent, vide Letter No. 750/Sa/R-166/2025 dated 05.12.2025, directed
the concerned officials to conduct an inspection and submit a report

- regarding the issues raised in the present [.A., so as to enable timely filing of
|

o .,ja:n:appropria‘[e response before the Hon’ble Tribunal.

&

\}A(go;?y of the letter dated 05.12.2025 is annexed herewith and marked as

e | f
dimfexure—l i
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6. That, the S.D.M., Rasoolabad, vide Letter dated 28.01.2026, constituted a
team of the Revenue Department under the chairmanship of the Nayab
Tehsildar, Rasoolabad, with directions to conduct an inquiry into the issues
raised in the present I.A. and submit its report to the S.D.M. Office.

A copy of the letter dated 28.01.2026 is annexed herewith and marked as

Annexure-2.

7. That, the S.D.M., Rasoolabad, vide Letter No. 62/ST-Rasoolabad-
Inquiry/2026 dated 03.02.2026, informed the deponent of the report

submitted by the Revenue Team regarding the issues raised in the present
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I.A., along with the actions taken in c‘ompliance with the directions of the
Hon’ble Tribunal.
A copy of the letter dated 03.02.2026 is annexed herewith and marked as

Annexure-3.

1. REGADING AFFIDAVIT DATED 16.07.2025 SUBMITTED BEFORE

4/1;_-:“;{ cAﬁ \“’.”3\; = ~
/N0 oAl S 0
: 1;, ¢ q‘:;h v ._‘\‘
e ¢ i @it is most respectfully submitted that the Affidavit dated 16.07.2025
Hep) |
\‘. C;, @tﬂed by the District Magistrate, Kanpur Dehat, before the Hon’ble

refer to Judicial Pages 361-391, the same is not being repeated herein for
the sake of brevity). The said report recorded that no permanent or.
temporary illegal encroachment was found by the Revenue Authorities upon

the ponds situated in Village Alipur Rambhar.

9. That, it is further respectfully submitted that the applicant had subsequently
lodged a complaint on the IGRS Portal in August, 2023, pursuant to which
the Revenue Authorities again conducted a field as well as archival survey

of the ponds situated in Village Alipur Ramhar. During the said inquiry, it

was found that paddy crops had been sown over certain portions of some
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pond lands by the Sah-khatedars of the respective plots. Accordingly,
notices were issued to the concerned persons and thereafter, the standing
paddy crop over the pond land was removed/destroyed by the authorities

concerned.

- ——1IL. REGADING AFFIDAVIT DATED 10.01.2024 SUBMITTED BEFORE

o e

<%~ THE HON’BLE TRIBUNAL

f A : ’/
.4 \ e
(o) &'
e 5. . |
\ ‘,::\’ it is most respectfully submitted that the Affidavit dated 10.01.2024
\ r\"ﬁ:?- \::- )7
s as submitted by the District Magistrate, Kanpur Dehat, before the Hon’ble

Tribunal on the basis of the report submitted by the Revenue Authorities

after conducting on-site inspection and examination of the relevant revenue
records pertaining to the ponds situated in Village Alipur Ramhar (Kindly
refer to Judicial Pages 780-811; the same is not being repeated herein for
the sake of brevity). The said affidavit recorded that no permanent or
temporary illegal encroachment was found by the Revenue Authorities upon

the ponds situated in Village Alipur Ramhar.

11. That, it is further respectfully submitted that the applicant had subsequently
lodged a complaint before the competent authority on 25.09.2024, pursuant

to which the Revenue Authorities again conducted a field as well as

documentary survey of the ponds situated in Village Alipur Ramhar. During
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the said inquiry, it was found that paddy crops had been sown over certain
portions of some pond lands by the Sah-khatedars of the respective plots.
Accordingly, the crop standing over the encroached portion was handed
over to the Gram Pradhan. However, due to excessive waterlogging, the said

crop got submerged and was consequently destroyed.

V. REGARDING SURVEY CONDUCTED BY THE REVENUE TEAM

L —

S i A
N “\\-:' AND ACTION TAKEN AGAINST THE ENCROACHERS

Q

& 1 .@a},ﬁ ' it is most respectfully submitted that, in compliance with the
. \Ef’é.. : '/—g?d/r.ections of the Hon’ble Tribunal, a 10-member Revenue Team under the
; chairmanship of the Nayab Tehsildar, Rasoolabad, conducted a fresh
physical survey of all ponds situated in Village Alipur Ramhar (Kindly refer
to Annexure-2 above). It is further submitted that the Revenue Team had
also conducted field inspection and examination of the relevant revenue
records pertaining to the said ponds. During the said exercise, action was
taken against the encroachers cultivating crops over the pond land.

A copy of the inspection report dated 30.01.2026 along with photographs of

the inspection are annexed herewith and collectively marked as Annexure-

4.
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13. That, during the aforesaid survey, the Revenue Team examined Gata Nos.
349 (0.0610 Ha.), 681 (0.0410 Ha.), 858 (0.2770 Ha.), 880 (0.0410 Ha.),
1552 (0.2050 Ha.), 1572 (0.1130 Ha.), 2093 (4.7630 Ha.), 2104 (0.3480
Ha.), 2109 (0.0510 Ha.), 2135 (0.0410 Ha.), 2136 (3.1960 Ha.), 2210
(0.8450 Ha.) and 2212 (2.2880 Ha.), which are recorded as ponds in the
revenue records. Upon demarcation and physical inspection, it was found

that the said pond lands were free from encroachment and vacant on site,

__and no illegal occupation or cultivation was found thereon.
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482220z Y14 kat, fhe Revenue Team further examined Gata Nos. 33 (0.6970 Ha.), 80
\u:_ //f(géoso Ha.), 87 (0.0410 Ha.), 90 (0.6760 Ha.), 92 (1.8440 Ha), 93 (12390
= Ha.), 94 (1.6700 Ha.), 189/3 (0.4100 Ha.), 201/2 (11.9030 Ha.), 208/2
(3.1240 Ha.) and 297/2 (1.3820 Ha.), which are also recorded as ponds in
the revenue records. Upon demarcation and inspection, it was found that the
said gata numbers were Minjumla plots and that certain Sah-khatedars,
namely, Rakesh Kumar S/0 Ramautar (0.2050 Ha.), Rajesh Kumar @ Raju
S/o Ramautar (0.2050 Ha.), Chandrabhan S/0 Ramautar (0.1020 Ha.),
Puttillal S/o Ramautar (0.1020 Ha.), Mahesh Chandra S/o Chedilal (0.2050
Ha.), Ramesh Chandra S/o Chedilal (0.2050 Ha.), Ram Bahadur S/o
Ghaseetelal (0.1530 Ha.), Siyaram 9/o Ramcharan (0.1020 Ha.), Shivram
S/o Parmu (0.0510 Ha.), Ram Naresh S/o Ghaseetelal (0.1020 Ha.), Sarvesh

S/o Bhoora (0.0510 Ha.), Radheshyam S/o Shivcharan (0.1020 Ha.) and
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Bindlal S/o Shivcharan (0.1020 Ha.), had cultivated wheat crop over

portions of land in excess of their recorded share.

15. That, thereafter, with the consent of the concerned Sah-khatedars, the
encroached portions of the aforesaid pond lands were cleared by the
Revenue Team in the presence of the Police Team, Gram Pradhan, Gram

-~~~ _ Rozgar Sevak and other respectable villagers. It is further respectfully

NS ubmitted that, in order to ensure protection of the pond lands and prevent
‘narany future encroachment, the said ponds have been handed over to the

dle | %

ggo;iy of the Gram Pradhan, Gram Secretary and Gram Rozgar Sevak.

N/
A copy of the handover letter dated 30.01.2026 is annexed herewith and

marked as Annexure-5.

16. That, the deponent is duty bound to fulfil the obligations which are assigned
under the law and directions passed by this Hon’ble Tribunal. Hence, this

response is respectfully submitted for kind perusal of this Hon'ble Tribunal.

17. That everything stated above is true and correct to my knowledge, derived

from official records, and nothing material has been concealed therefrom.
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Lat 26.77275° Long 79.821197°
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Gambhira, Uttar Pradesh, HIRd &

Gambhira, Uttar Pradesh 209306, YIRd
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